211 Finance (No. 2)

[Shri Murasoli Maran]
Janata Chief Minister would support
this view because sales-tax gives the

main support to the revenue of the
cent to

.State. For example, 40 per
50 per cent of the State’s revenue
comes from sales-tax alone, 1 can

understand that for the sake of uni-
formity and convenience it is better
to replace it by excise @uty but it can-
not happen because we have to bear
this inconvenience to sustain our
federal system and unity of the
country. If that thing happens, if the
Centre takes away the sales-tax also
from the State Governments, then I
think all the States will attaip finan-
cial nirwana and they have to come
here with begging bowls in their
hands,

We all know, in several States, non-
Janata Governments have come, For
example, the Finance Minister of
West Bengal, Dr. Ashok Mitra has
said that if the Constitution was not
amendeg to provide for decentralisa-
tion of the financia] sources, public
resentment would grow to flash-point
and that if there was an explosion,
neither the States pnor the Centre
might be spared. Sir, this ig the
speech of Dr. Ashok Mitra, the Fin-
ance Minister of West Bengal, When
he said this, he did mean gecentrali-
sation of more powers to States and
down to the Panchayats. It is not a
Marxists’ idea or a DMK idea; it is
alsg the Janata idea and the Janata
philosophy. I read from the manifes-
to of Janata Party:

“A high degree of centralisation
or the concentration of power is
inconsistent with democracy. The
Party, therefore, Dbelieves in a

polity that ensures decentralisation
of economic and political power.”

Recently, Sir, Mr. Jayaprakash

Narayan has also said:

“The Centre would handle a few
subjects like international affairs
and defence. With the decentraliga-
tion of powers at the Central level,

[ RAJYA SABHA ]

Bill, 1977 212

Gandhi’g dream of a gram swa-
rajya would come true.”

This is how Mr. J. P. Narayan put it.

Now, the Finance Minister has ap-
pointed a committee on direct taxes.
There are g lot of problems, financial
problems, betweep the Centre and the
States According to the Constitu.
tion, income-tax should be shared
with the States but they have just
amended the Constitution. Income-
tax paid by the companies is given
a new name as the corporate tax and
the States lose their share. Then you
wil] have surcharge on income-tax
and it cannot be shared with the
States, The tax is the same, but the
nomenclature is different and the
States do not get a share at all. Many
a State had been claiming share in
the corporate tax and surcharge also.
Now, as a first step in the direction
of decentralisation, T request the hon.
Finance Minister to refer this point
also to the Direcy Taxes Inquiry
Committee so that those taxes are ad-
ded to the divisible pool for the benefit

of the States. Thank you.
PERSONAL EXPLANATION RBY
SHRI RAJ NARAIN
THE VICE-CHAIRMAN (SHRI

U K. LAKSHMANA GOWDA): Be-
fore I call the next speaker, Mr. Raj
Narain wants to give a personal ex-
planation to certain matters which
were alleged to have been referred to
here by my friend, Mr., Harsh Deo
Malaviya, Mr. Raj Narain, there are
a large number of speakers. I request
you to be very brief.

st UFAREw  (IAX gIW) e
A 78 aes FeN 9% @ 2 fE
g fwa oy goe wwEw o &
TATT EET FT UF TG T T
fear 31| & qamr wrean € & Ao
T 7 9 e o qivw farar g,
TR faga nar s amm e | Yo
gt fFOFT wEae & g@ar I F
HIT IET aT AW & |
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fAq, dlo TFo FI & 9@ A
qug 91, 8 alas 99 91 HR IAF

SHRI N. H KUMBHARE (Maha-
rashtra): Sir, it would be desirable
if the hon., Minister reads out the ex-
tracts so that we would be able to
understanq what exactly is the mat-
ter. Most of the Members were not
present at that time.

THE VICE-CHAIRMAN (SHRI U, K.
LAKSHMANA GOWDA): Mr. Kum-
bhare, please sit down. He will ex-
plain that.

SHRI RAJ NARAIN: I am reading
it out.

“Mr, Purushottam Nath Kapur of
Lucknow, said to be the ‘tantrik
gurw’ of some political leaders, was
nabbed along with a young woman
by the Chief Vigilance Inspector
(Railways), Mr. P. K. Takru, on
July, 23, while he was travelling to
Dehradup by the 2-Dn, mail train
from Bara Banki in an aircondi-
tioned coach on a card pass No.
1152 which was issued in the name
of Mr. and Mrs. P. N. Kapur. The
pass was found to be forged and his
companion bogus, Mr. Kapur and
the young woman were taken into
custody and chargesheeted for
cheating the Railways....They were
sent to the G.R.P. lock-up....A
search was made....Kapur, accord-
ing to the General Diary Report
of the G.R.P. postoffice contacted
Mr. Raj Narain at Delhi on phone.
The Minister immediately instructed
the S.P. (Railways) and the head-
constable on duty to release
Kapurs on bail.”

ATAT, 97 9gT F TH GEIATC F
AIAST F AL F AFAr AFAT |
WS Fh9 3 ¥ 959, 7T F q87 ¥
TqT, A HA W Fer S F weas oqfag
fFan X A4 § U@ gFAAS T
® A0 4700 F 1 o e T AR
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sAAT do TFo FIR F ATT 9X AT
aq 3 & 7 facgw gfae & 1 4@
oTq ¥97 gAT 47 faaway, 1975 § A
fire fagra 1976 7F & fa 9 =gt
a1 {7 U Q1 & A7 Wi agrar v |
Iz 9T ITF 9 AT 1 |9 fafeeT
TAY WT I F BT ¥ IS
FF A8 F@l v gEWw QT
ez @ foar & Ak 99
A a3 § 1 7 faew w4
2, 1 9% gArQ & HIX AR ©&E &
g | =N fHo FYT AT & T@T
A&t & 1 ag faeger afas o @ &
WH | SAE T A AT BEARET A
w¢ 9g FAtAg FAAE gE & | SR
ZuaT ag A fon f5oars §r 9
yao feurdhee #F1 AR ¥ Z9FT T
waga & frerear oAmwa o S
ag 21 a7 5 AsE qrw a1 w@R fe
FIT T AT FT FIT FIT FT FNAT R,
7g faege awom & Ak Rt qearfad
saffr &1 fetw w37 a7 afqw g |

ST, § aga g #IF F qTT FgA
et § 5 omraws JeAd IS,
faad gdgarsfer N, W IR &
YA JAX gH AP0 & (GeTs FLar
TgaT & | gfe ¥WT S Q1 g8 qHIAT
FZ WO | IR ag ot 74T ¥ F
FHEHT QA TR § Sy o FATAT o
aifgr gaw qar ww #=i fFar 7
ZAF! ag T & 1 Aff &

He is related to Mrs. Gandhi. Mrs.,
Takru had, at that time, taken grapes
in large guantities. Why?

TEE AN H I AT | AF T
gAY TFE 7 T g & 1Y fFar
qA JAHT 7IT F A0 FA0 ¢ fF gwR
A5 A7 gRT AAdT o IF T ¥
fafmsa & SfT 1 agf T IswL 3
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[+ TetTarr)

R fag d=9d oy €, 99F g AR
qaT JT q |

SHRI PIARE LALL KUREEL URF
PIARE LALL TALIB (Uttar Pradesh):
Was that young woman Mrs. Kapur?
or some other woman.

sy Tt @ IR g &t fear
g

“Mr. Kapur and hiz wife were re-
leased on bail”.

7g AEaT] A fAET § ) AT Ag FEAT Y
% 20 avg 1 a1d Faee &ee fhTeraT
2 1 EF9 FEET Y AT B HISATET T
g Teaar off /e § FET A8 AW
9 gH S TRAIE FEETE TE T T
®§ 1 AR 3% waifeq T fgy,
STHT HAH F G QT FAT ATRY
a fF o wSmw amoaw. ...

THE VICE-CHAIRMAN (SHRI U.
K. LAKSHMANA GOWDA): You
have given your personal explanation.

SHRI PIARE LALL KUREEL URF
PIARE LALL TALIB: You yoursell
did not know whether the pass was
valid or notv (Interruptions).

THE VICE-CHAIRMAN (SHRI U.
K. LAKSHMANA GOWDA): Mr.
Malaviya, Mr. Raj Narain hag given
his personal explanation and now let
us go on to the Finance Bill. I call
Mr., Magsood Ali Khan. (Interrup-
tions). That is all right.

SHRI JANARDHANA REDDY
(Andhra Pradesh); He is accusing the
newspaper. [ want to know whether

.. (Interruptions) . How can he
accuse the newspaper?
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THE VICE-CHAIRMAN (SHRI U.
K, LAKSHMANA GOWDA): Let us
not go into it. His bersonal explana-
tion is over. (Interruptions). Yes,
Mr. Maasood Ali Khan. (Interrup-
tions). That is all right.

SHRI PIARE LALL KUREEL URF
PIARE LALIL TALIB: You have no
right to put pressure for his release.
(Interruptions)

SHRI RAJNARAIN: I did not put
any pressure gn anybedy, #§ g fegr

g 1 ot faw # Y @ AW S B
ahEHT 69 a7 JORT F HE SATCHT

(Interruptions)

THE VICE-CHAIRMAN (SHRI U.
K. LAKSHMANA GOWDA): Hear,
hear., Mr. Raj Narain has said now
that he has not put any pressure., Let
ug record it as a personal explanation
and go to the business of the Honse.

it TrorTeR : AfiE, SAA A
A TF 9 ¥ T IR, IS A ST
& T W G A |

THE VICE-CHAIRMAN (SHRI U,
K. LAKSHMANA GOWDA): Mr.
Mafgsood Ali Khan, I call you, (Inter-
ruptions).

SHRI PIARE ILALL. KUREEL URF
PIARE LALL TALIB: Hag you not
interfered, he would not have been
released. The court would have found

out whether he was the right person
or not.

THE VICE-CHAIRMAN (SHRI U,
K. LAKSHMANA GOWDA): Al
right, Let us now go to the business.

SHRI YASHPAI. KAPUR (Uttar
Pradesh): It is g1y right if the Minister
has interfered and if the pass is valid
or not, but how far is it correct to say
that the Chief Vigilance Officer, Mr.
Takru, who is not present here in this
House, is related to Mrs. Indira
Gandhi, who is also not present here

it

[¥ 4
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in this House? Has he found out whe-
ther Mr. Takru is her first cousin, or
second cousin_ or third cousin or tenth
cousin or twentieth cousin? (Inter-
ruptions}.

I am not going into the matter whe-
ther he was drunk or not. It is for
the Railway Ministry and the Railway
Police to find out. I just object to the
Minister bringing in the name of Mrs.
Gandhj and establishing her relation-
ship. ... (Interruptions). Tomorrow if
Mrs, Gandhi contradicts it, then the
ruling Party will say that it is a point
of privilege and all that. So, I appeal
to you, Sir, that in this House such
a remark should not be allowed to be
put on record. It should be expunged
from the record. That jg my demand.
This is not the way that the national
leader, the ex-Prime Minister of this
country, is talked about like this, in
an irresponsible manner, by 5 Minis-
ter of the Janata Party. 1 demand
that this remark should be expunged.

oY AT ;- =Nw, ¥ 99T
2 B o1 =it geare R S ¥ w2 B
qET ST & HOWRH g1 FT AT A
FEW TG E ) WA JER AT AR
FEgw F AT FE | HA AT IO FRTE
e & g #F71 § f A T
Fgi-wgl AR Fa-FT ® & | faw o
STCAT 9 9q7 TG JACAT | FA (e
¥ wr, w9 foeet ¥ owo Ok feg &
faar | SR A FEAET w6 A
Y HAAT TIT F A U I@
HT FCAT | FHH =7 TACH FIL AT A7
qRA N AT HraeIFAT T & !

W MR @ O 9% arfew
wa ® ag QST §, qEX F WIIfwAT A
arw bt fqar [ &, ... L.

(Interruptions)

THE VICE-CHAIRMAN (SHR1 U.
K. LAKSHMANA GOUWDA): Mr.
Kureel may I request you to please
sit down: (Interruptions). Order,
order, I do not want this discussion
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to go on because we have got the
Finance Bill. There are a large num-
ber of gpeakers ang it ig not a question
of any point of order. I would, how-
ever, suggest that the hon. Members
will desist from refering to the out-
side persons whenever they are mak-
ing an explanation.

SHR1 JANARDHANA REDDY:
What about the remarks he has al-
ready made?

THE VICE-CHAIRMAN (SHRI U.
K. LAKSHMANA GOWDA): I do not
want to go further jnto this matter,
I call Mr. Magsool Ali Khan (Inter-
ruptions) .

SHRI BIPINPAL DAS (Assam): Do
I understand that you have said just
now that nobody here, not even the
Minister, should refer to anybody
who is not a Member of this House?

THE VICE-CHAIRMAN (SHRI U,
K. LAKSHMANA GOWDA): No, no.
What I said was that it is not neces-
sary for us to refer to extraneous
matters and to persons who are not
involved in the particular questions.

SHRI BIPINPAL DAS: And parti-
cularly the persons who are not here
to defend themselves,

SHRI RAJNARAIN: Mr. Kapur is
not here. His wife is not here,

SHRI BIPINPAL DAS: You galso
referred to Mrs, Indira Gandhi who is
not here to defend herself,

SHRI RAJNARAIN: Sp what does it
mean?

THE VICE-CHAIRMAN (SHRI U,
K. LAKSHMANA GOWDA): Mr. Raj
Narain, please finish. Shri Magsood
Ali Khan. There is no point of order.
There is no further ruling on that.
We will look into the record and see
what it is.

SHRI HARSH DEO MALAVIYA
(Uttar Pradesh): There is one ques-
tion—whether Mr. Raj Narain received
a phone call or not. That is the main
thing,
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THE VICE-CHAIRMAN (SHRI U,
K. LAKSHMANA GOWDA): Let us
not go into that. Since he has given
an explanation, so I hope . . . .
(Interruptions) .... Mr. Malaviya and
Mr, Janardhana Reddy, personal ex-
planation has been made. 1 do not
want to go inte furthey discussion on
this. -

AN HON. MEMBER:. Did he put

undue pressure?

THE VICE.CHAIRMAN (SHRI U.
K. LAKSHMANA GOWDAj: No fur-
ther debate on the personal explana-
tion. Mr, Magsood Ali Khan to pro-
ceed. o0 i

SHRI MAQSOOD ALI KHAN
(Karnataka): Mr. Vice-Chairman, Sir,
I think...

SHR1 JANARDHANA REDDY; Sir,
I am on a point of order. You are
here to contro] ithe House, I cannot
understand Mr. Raj Narain every time
asking us to sit down. Who is he?
He has no business to say so.

SHRI RAJNARAIN: I did not...

THE VICE-CHAIRMAN (SHRI U.
K., LAKSHMANA GOWDA): I am
here to control the House as long as

I am the Vice-Chairman here. I re-
quest you.. .
SHRI JANARDHANA REDDY:

Every time he comes to the House,
he is saying...

THE VICE-CHAIRMAN (SHRI U.
K. LAKSHMANA GOWDA): I re-
dguest you to sit down, Mr. Reddy.
Mr. Magsood Ali Khan,

THE FINANCE (NO. 2) BILL, 1977—
Contd.

SHRI MAQSOOD ALI KHAN (Kar-
nataka): Mr. Vice-Chairman, Sir, I
want to make certain observations on
the Finance Bill which is before this
House,
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When we take into consideration the
Finance Bill, we have to take into
consideration the circumstances, espe-
cially the economic cirumstances, of
the country. Sir, for the last 29 years,
the budgets that were produced, the
budgets that were prepared and pre-
sented to this House were prepared
and presented by the Congress Gov-
ernment. This is the first budget
which has been presented by the
Janata Party. So one necessarily
wants to know what the deviations
are from the oft-repeated practice.

Sir, certain observations were made
by the Finance Minister which were
of a welcome nature. For example,
when he s2id that he was going to
simplify gll the laws relating to the
income.tax and central taxes and
excise duties so that the assessees
should not suffer at the hands of the
officers, it was a welcome move. And
we Wwelcomed his observation that he
was g0ing to have a commission ap-
pointed on indirect taxation go as to
reduce the burden of indirect taxes on
the common man. But Sir, coming
to the raising of resources, I think
he felt himself in 5 tight jacket be-
cause whatever resources we can raise
in the country have been explored
during the last 29 years, or even ear-
lier than that, and I think the chan-
nels are quite set. And it wag very
much difficult for the Finance Minis-
tey to find out any other ways by
which he could have raised certain
more resources tg meet his pudgetary
obligations, But, Sir, at the time we
discuss the Finance Bill,- we usually
look at the pronounceq tricks that are
found in the Finance Bill compared to
those which were adopted by the pre-
vious Government. So, by presenting
the Budget, the Minister thought that
he took us by surprise by reducing the
deficit to just about Rs. 72 croreg or
so. As they say and so many econo-
mists have said, I think he could have
performed a triple feat by Jrawing
upon he foreign reserves. He could
have taken just one thousand crores
from the foreign reserves and presen-
ted to this country a balanced Budget
without any new taxation whatsoever

L
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